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The O.A. has been filed by the
; Applicant for non—-payment of salary for the
; month of January, 2005 and for non-
, regularisation of his certain period of
service for alleged absence. According to

H ) ) ‘
~ the Applicant his salary for the month of

: January, 2005 is withheld without assigning

any reason. |
Heard Mr.A.K.Roy, learned counsel
: :'for the':Applicant. Ms.U.Das, learned Addl.
:C.'G'.S’.C'.' appearing on 'behalf of the
' ;Réslponvdents submitted that notice should be
ﬁssued to the Respondents,

Issue notice to the Respondents.

Post the case after four weeks i.e.,, on

b.7.2007. Z\ '

Vice-Chairman

"
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1 " 9.7.07. - Counsel for' the respondents wanted time
Re/,_%? e 2 ) ﬁ ' to file written statement. Let it be done. Post the |
%} 6/{' ’ matter on 2.8.07. | ’ Lﬁ
' ' Vice-Chairman g
- o o :
Wiz me b L;%(a/"( .
%\ 2.8.2007 At the requestAc‘)'f_Ms.U.Dcs, learned

\);‘1/6‘ wek 15{(9094

- | 190

12.9.07. Four weeks further time is granted to

W Mok e,

Addl.C.GS.C. four weeks further: time is
granted to ’fhe'Re‘spondenfs to file reply
statement. ' |

Post the matter on 3.9.2007.

o~

Vice-Chairman
fob/

the learned counsel for the Respondents
t;) file written statement. Let,the case be
listed on 4.10.07. '

Vice-C
Im
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04.10.07

‘Ms. Usha Das, learned counsel for the

a%ﬂﬁc%b states that some more time may
be grantedLon xk;‘éhalf of the Respondents.

Calil this matter on 30.11.07.

\A)/g_ not led .

1m

- o 30.11.2007
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Member{A)

%

Monoranjan Mahanty)
Vice-Chairman

Mr.M.Ghosh, learned counsel for the
Applicant is present. Ms. U.Das, learned
Addl. Standing counsel for the Union of
India, requests for four weeks time to file
written statement. Four weeks time s
granted to the Respondents, as a last
cmen statement, fciling

which the case shall be proceéded with

the materials available on record.

Call  this

cMciﬁng written

on 03.01.2008
the

matter
statement from

Respondents.

Send copies of the order to all the
Respondents in the address given in the

Original Application.

A

(Khushiram]
Member (A}

Despite several adjournments given to
the Respondents, no written statement has yet
been filed in this case.

Subject to legal pleas to be examined at
the final hearing, this case is admitted and set
for hearing on 14.02.2008.

Liberty s, the
Respondents to file reply, if any, by 7th February,
2008.

hereby, granted to

Contd....
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~ Send copies of this order to all the
Respondents in the addresses given in the

B B\ =.\. %% . Original Application and five free copiés of this
RN, Send e.&»\ms\ s "~ order be dlso handed over to Ms.U.Das,
NN © o o =A%\ » oL -
es\e o mdrvks o learned Addl. Standing, counsel appearing for
Wve \orae oSkt the Union of India. Sh rokes to file h
B Uis  omhar los Loudad e Union of india. She unde akes 1o ile her
oo & T wmes (AL appearance memo in this case in course of the
v ‘4\(}(,\5%- day.
O’Va@;vcﬂf-’slmlo& | /V
-\ Khushiram) | (M.R.Mohanty)
Aerd Lo @/ See o Member (A} Vice-Chairman
S~y Mm_?; Ao oo/ |
yesp- doh. | +-o 4 14.02.2008 None appears for the Applicant. No
ﬁ po . ,L | anolier written statement has been filed as vet by
M F - the Respondents.
Eop 7 7 ) L g Call this matter on 27.03.2008,
2 22{-,..CA~ N4 .
My, - D4, _ N awaiting written statement from the

AT, Oty Respondents.
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27.03.2008 Mr.AK.Roy. learned counsei

appearing for the Applicant has filed memo
disclosing therein thatj during pendency of
this case the Applicant has received the
desired relief. Therefore, they are not
willing to prosecute the case. This case is
accordingly, disposed of, for having become
infructuous.

Send copies of this order to the
Applicant and to the Respondents and free
copies of this order be handed over to
Mr.A K.Roy, learned counsel appearing for -
the Applicant and to Ms.Usha Das, learned
Addl.Standing Counsel appearing for the
Respondents’

Vice-Chairman
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[An application U/s. 1% of the Central Administrative

3)
4)
5)
6)
7)
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Tribunal Act, 1985]

ORIGINAL APPLICATION No. |22 /2007
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LIST OF DATES -

1) 09.02.2004:

-2) 01.02.2005:

3) 29.01.2005:

, 4} 07.02.2005:

5) 28.3.2005
and

29.3.2005:

=
The Petitioner for his eye ailment took

granted medical leave on 09.02.04 and

again joined on 17.03.04 and there-

after regularly attended his duties.

The Petiticner.could not report to his duty
due to accident and death of his sister-in-
law and on 2* and 3" February’' 2005, also
he could not report to his duty on account
of religious riof= arising out of the death
of his sister-in-law. Thereafter on 4%
February’ 2005 at 7:50 A.M. the applicant
reported to his duty and submitted an
application for granting his leaves for the

aforesaid three days.

The copy of the movement order where the
applicant was directed to join at Lakhimpur
where he was transferred for 30 days and
report on 6.2.2005 at 1500 hours. |
[ARNEXURE - I}.

The copy of the representation of ‘the
applicant explaining the reason for
his period of absence for three days
w.e.f. 1.2.2005 to 3.2.2005.

[ARNEXURE - II}.

The copy of the letters in which the
applicant was directed to show caused
to explain the reasons as to why he
did not reported on $.2.20065 vide
letter Dated: 28.3.2005 and Vide letter

Dated: 2%.3.2005 was dirscted to explain
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6) 02.04.2005:

7} 30.03.2005:

8) 07.05.2005:

for alleged wilful absence on
29.3.2005. - o
[ARNEXURE - III and ANNEXURE - IV].

The copy of the explanation to the
authority explaining the reason why he.
was not able to move on 5.2.20065 and
report on 6.2.2005 which was due to
non-payment of his sélary for the
moenth of January’ 2005 and prayed for
excusing the fault which was due to

compelling circumstances.

[ANNEXURE - Vv}.

- The copy of the Order under Para 3(d)

of the Presiding Officer, it has been
clearly admitted that the applicant
has not received salary for the month
of January’ 2005,
[ANNEXURE - VI}.

The copy of the explanation of the
applicant in response to the aforesaid
show cause letters Dated: 28.3.,200%
and 29.3.2005. | |
[ARSEXURE - VII].

FILED BY:

W‘%A’J

ADVOCATE.
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GUWAHATIBENCH, GUWAHATI
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the Applicesnt. SRI. DILIP BATH,
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PARTICULARS OF THE ORDER AGAINST WHICH THE

APPLICATION 1€ MADE —

Thiz applicaetion iz wmade for non-payment of
ggliery of the aspplicent for the nmonth of Jsnusrv’

2005 &nd for non-payment of =slery of the

m
s}
et

plicant for the month of Janusry’® 2005 and for
g

~
=

A

non-regulesrizetion of hig service for the slle

~y

e

[

4

!

‘&

P
[\¢]

period of =& e from 01.02.2005 to 09,02,2005

4 to 30.03.2004. ’

. N

Lt

gnd from 18.03.20

R i
‘u—‘

JURISDICTION OF THE TRIBUNAL —

L
1

The Applicsant clares  thet the subject
matter of thiz present aspplicetion is within the

jurisdiction of this Hon'hle Tribunsl.

LIMITATION -

-3
v

spplicent further declerez  that  the

prezent spplicetion is  within the period of
limitetion pregcribed in  Section 21 of  the

Bdminietrative Tribunsel Act, 1985.

FACTS OF THE CASRE -

privilegez g2 guarenteed under the Constitution of

Indis and the lewe framed there under.

Contd ...
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That the applicent stetes that, for his . eve
gilment he took granted medicel lesve on 09.02.2004
and agein Jjoined on 0 17.03.2004 &nd theresfter

regulerly sttended his duties but slthough he was

.

yvesent in the office, -the muthority for tress=on

best known to them, merked the spplicent sbhsent

Lo

4 to

L4l

from duties with effect from 18.03,20

30.03,2004

—
!»-0
[¥\]

days) and théreafter ggain marked
him preszent for the subsequent period. It is
interesting to state herein that the eforeszaid
period of alleged unsuthorised sashoence of the
applicent wee informed to the gpplicant after =
prﬁgﬁrged period eand moreover no  departmentsl
prq;eedings Wwes initisted sgsinst the sasppliceant
fcrithe gile ed pericod of sbzence. The aforeseid

act of the authorities reflect foul pleay.

Thzt the spplicant ststes thst, on 1°°
February’ 2005 he could not report to his duty
due to sccident and death Qf.hiﬁ gsister-in-lsw
and on 2% and 3" Februscy’ 2005, =lso he could
net report to hig duty on sccount of religious
riots arisfng cut of the death of hig sister-in-
law. Thereafter on 4™ Februsry’ 2005 st 7:50-A.M.
the applicent reported to his duty and subnmitted
&N application for granting hiz lesves for the
aforesaid three days; But Ceaptein Binod HKumar,

the then As

l'ﬂ

tent Garrison Engineer, RARir Force,
Contd ..
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Tezpur, directed the concerned 3/¢0 Sri. Santosh
Kumsr Ghosh not to sccept the lesve spplication
" of the spplicant =snd  to mark  &bzent in hig
'SEEViCE record for the sSsid perioed asnd slze on

4,.2.2005, By the movement Crder Dated: 28.1.2005,

the applicent wez directed to Join Bt Lakhimpur

where he was transferred for 30 desys end report
on 6.2.2005 gt 1500 hours. The gpplicant
repeatedly went Lo the Regpondent HNo. 4 for
vrelemszse of his withheld eslary for the month of
Janusry’ 2005 but he d;rect&d to meet the

Gerrison  Engineer, Alr Force, Tezpur, who in

1]

return directed the applicant Lo meet th

igon Engineer, Air Force, Tezpur,

=
o
iy
|~
ra
ot
o
i
ot
g
[n
3
-
[

For want of money, the spplicant could not move
on 5.2.2005. kecordingly, the applicent moved on
8.2.2005 =and repérted on 11.2.2005 and completed
hig duratiqﬁ of =tey of 30 deye and &geln

returned mnd rejoined st Tezpur on £.3.2005. For

D

his wovement to Lakhimpur, the spplicent wes also

peid T.A./D.A.

The copy of the movement Order

Deted: 29.,1.2005 is annexed here

with and merked sz ANNEXURE - I.

b That the spplicant states that, he waz not

paid his ealery for the monthe of January’ 2005

Confd ...

als foy W™



and to ex¥plein hig period of gbesence for the
eforesaid period, The applicant accordingly
gubmitted a8 reprezentation on ?.2.2065 e¥plaining
the reszon for his period of abzence for three
daye w.e.f. 1.2.2005 to 3.2.2005, stated that he
¥ent  to  join  on  4.2.2005 elong with the
spplication for granting this lesve for the
| aforesaid three dsye sand preyed inter-alis for

!
<

relesze of his withheld =alsrv for the month of

January’ 2005 smounting sbout Ra. 6000/-.
The copy of the representation
Dated: 7.2.2005 is annexed herewith
end marked az ANNEXURE - I1.
Ej Thet, thereafter the spplicsnt was directed

lzo show caused 1o eXpleain the ressons &2 to why
he did nai reported on 5.2.2005% vide letter
Deted: 28.2.2005 and Vide letter Dated: 29.3.2005
w2 directed to e¥plain for =lleged wilful

gbsence on 28.3%.2005.

g
=
m
ot
[y
L

The copy of the letter
28.,3.2005 and 28.,3.2005 Bre
annexed herewith snd merked as

ARREXURE - III and AENEXURE - IV,

Fy Thet, =2 directed the spplicant immediately

gubmitted his explanstion/estetement on 2.4.2005

Contd ...
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The ooy of the e¥planstion

0
o
.

Deted: 02.04,200% iz snnexed here

with and merked sz ARNEXURE - V.

G} Thet the spplicant stetes thet, 1in Order
dated: 30.3.2005 under Para 3(di .¢cf the Presiding
Qfficer, it heg been clesrly sadmitted that the
applicent hes not received selsry for the month
of Jenuasry’ 2005,

The copy of the CGrder Dated:
30,53.2005 is snnexed herewith and
marked sz ANNEXURE - VI,

Hi Thet the sapplicent ststez thst, he again

+

submitted hiz ostatement/explanstion on 7.5.2005

in response to the aforessid show Cause letters

LD
a3

Deted: 28.2.2008 asnd 28.3.200

Dol

e

The copy of the explenstion
Dated: 7.5.2005% i= annexed here

with and mearked as ARNNEXURE - VII
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That the sapplicant sta;es ?hat, the Respondsat
suthorities heve not vat peid him his due salery
for the wonth of Janusry’ 2005 and illegelly and
erbitrary showed =and merked him sbsence for the
period frem 1.2.2005 to ©,2,2005. ARpsrt from this
he wa= =lsce wmarked gbzence for 12 deys with
effect from 1%.3.2554 t@.36.3,2394 although he has

gtrended and performed duties for the =aid period.

a

Da

]

T,

 Thet the sapplicant ete . that, he hes

' o2
repeatedly spproesched the Respondent~suthorities

s

and slso zubmitted representation for releaze of

hig !withheld eslary for the month of January’
1

- L. . . y

2005 and for regulsrising his sforesgid alleged

period of shaence &= in =zervice but the

Reséand&nt authorities heve not vet considered

4

the : zame. Hence, this sapplicetion before this

b

D]

f the spplicant.

Be it steted herein thst spplicsnt iz
continuing in service till dete and no
dizgciplinery scticn hee vet been taken sgeinst

o . .
him for hiz slleged period of sbsence.

GROUNDS -

For that, the spplicent iz entitled to get hiz due

salary for the month of January® 2005 which has been

,@:'@’p to; Wk
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unnecegserily withheld by the Respcndént guthorities

insgmuch =2 the espplicent hss performed his duties for
the aforessid period s&nd is aléo entitled to be in
gervice for the alleged peri@d of wilful ak ence
inesmuch &% the applicant has to remain &bsenp under
compelling circumstances snd elsc s2 he hes submitted
hiz lesve spplicetion for granting him lesve (caszusl)

by expleining the ressonz thereof which sre genuine end

bongafide.
\

iiy - For that, the sapplicent hes been UﬂHPCEugafl"
victimiged and given undue herassment st the instence
af. Captein Vinod Mamsr, Aszistsnt Gerrigon Engineer,
Bir force, Tezpur, out of pfevidus grudge &nd bissnesg
and consecquently hes not beeﬁ péid hig srresr SRlary
for the wonth of Jenuary’ 2-5% and hieg services for the
glleged pervicd of shosence ‘been not regularized till

f shoence wgs not

|1I'
o
|...J
o
(o)
[

dete slthough hiz slleged p
proved by . s disciplinasry proceeding &2 provided under

the lsaw

1iis For that, the aforeszsid asction of the R-upﬁndpnu
authorities in not vet meking payméng of the arrear one
month selaery and not regulerising his slleged periad‘of
ebeence ig abgolutely illegnl, srbitrery snd bed in lau'
and the séme haz ceused 1rr9parabie lozs and injuries

to the appliuént and has highl? prejudiced him.

Contd ..
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Respondent suthorities in not meking payment cf his
srresr salary and merking him sbzent for tThe glleged
period without estasblishing him the =ame by initisting

g disciplinery proceeding &5 provided under the lew is

u‘l

wvioletion of the provisiomg of C.C.T {C.C.A} Rulesgs,

8) DETAILS OF THE REMEDIES EXHAUSTED -

The gpplicent submitted represgentationg
hefore the suthorities in this regard but the

epme Were not considered.

~>

0y MATTER NOT PBF‘JI‘TU‘SLY FILED OR NOT PENDING IN

ANY OTHER COURT -

10y  RELIEF 8OUGHT -

Under the above factes and circumstances tﬁé\
7

gpplicant prays for the folleowing reliefs -

I Te direct the BRespondents to  immedisately
relense and meke payment of the arresr 2als &Y

for the month of January’ 2005 toe the applicant.

b~}
[~
~—
-3
P}
L
‘,,.I .
[
x4
-
<t

the Respondents to regulsrisze the

glleged periodes of absence of the spplicant i.%.

Contd ..
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from 1.2.2005% to ©9,2,2005% end frowm 18.3.2004 to
30,3,2004 g2 in zervice.
11Ty To paszg  such further appropriate rder
rdere or dirvection az the Hon'ble Tribunal may

deem fit and propet.

IV

Py’
]
m
ot
[
L2}
ot
o
(4]
o
[
'-.—
0l
[x
(x4
o,
I..l
o
ws
o

11 INTERIM ORDER PRAYED G

Pending dieposal  of the applicetion, the

spplicent preys for s&n interim directicon to  the

[}

spondents to pay the applicent his asrrear salary

for the month of Janusry’ 2005 s&nd/or pegs  zuch
;
interim order/orders or direction sg mey be deem fit

and proper.

12) PARTICULARS OF THE POSTAL ORDER -

Postrel Qrder - B3KE esu12-)

13} LIST OF ENCLOSURES -

CAn index showing pasrticulsrs of the document

Contd ..
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VERIFICATION

Lete., Adirmwm Nsth, =aged

()
Y
iy
i
o
o]
i
.
[N
T
Ix(
ot
o
ex
2

Xt

gbout ;§ﬂ yesrs, Resident of: Basts Bari, P.O.

Ghoremsri, in the Digtrict of: Sonitpur, Aszam, do

herveby verify thet

et
v i)
=

the appliﬁant in the
gccompenying applicetion. I  am scquainted with the
facts and cirvcumetances. of the caze, 1 hereby verify
tﬁai the stetements méde in Paragraphz I to VIII =are

true to my knowledge and that I have not suppressed

eny material fects.

And, I set my hend on thiz wverificetion

rtodey the 26 Mey’ 2007 at Guwsehati.

deligo s6r Joh”

APPLICANT.

Confd ..

- -
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. MES No., Name and Designation:

2. Move woeeeFrom:
| To:v
3. Date of commencement of move:
4. Date of completion of move:
5. Made of conveyance:
6. Duration of stay:
7. Purpose of move:
.8. Authorily:

1008/AF/149/B1G

Garrison Engincer
- {Air Force) Tezpur
Post: Salonibari.

Dist: Sonitpur — 784104

29 lan 2005 -

Distribution:

1. Tnsl concerned

2. A AOGE(AF) Tezpur

3. GA2AF(___).CICY9, APO
4. AGEDB/R{ Maint)(AF) Tezpur
5. Office Copy

ANNEXURE — I

MOVMENT ORDER

Attesteq by

LAV

(7

1. MEES/23394  Shri K. Gogoi, Mate

2. MES/233525  Shii Dipujun Bherihar, Matc
3. MES/235094  Shii N.C. Nath, Mate

4. MES/233934 Shid Dilip Kr, Nath, Muz.

5. MIEES/265862  Shiri Naba Kanta Das, Maz

6. MES/234035  Shri Jay Nath Neog, Maz

GE /7 Air Foree Tezpur

GM Range and Back

05 Feb 2005 (FN)/(AN)

07 Mar 2605 (FN)/(AN)

By road / own arrangement

30 Buys

Maintenance of Target of DM Range
As for 76 I'ers - Y1

S.G. Chakraborty
ASG

for Garrison Engincer

Reported to DMR on
6 Fch 05 at 15:00 firs
Sdr-

Rahman

Sgt.

‘Routéd back to 1 CZpur on

07 Mar 05 a4 08,00t rs

Sl

Gi.Bishan

Two Incharge
2AFRIDETT
Dullang Mukh Range.



TOs
The Jarrison mgineer,

( ALr Force)Tezpur, _
Post OfficesSal anibari,

Nated 7th rebruaryts 2005

Dist-Sonitpur,hasam -

Throlght- pasper channaf

subjuct s= Applicition £or release of witheld SalarYo

Respacted Sir,

Wwith due raapect sd horiour T Would like
to lay thae following fow lines fer your kind information
and neccsiarya ctiong

That Six, on the Ist day of rbruary; 2005
I coald not zeport to my duty duec to aotidental dedth of
my sist®reine)aweplso on account of religious rites r could.
not go to duty for the next 2 ( two days)e. thereafter on rth
Feb, 2005 at 7«50 1 repoxted to my duty and submitted an
aprlieation for Leave for 3 days of my absent ,but mptain
vitod Kumax anked the csaccrned "/o shrd santosh Rumax chosh

not to accept the applichtion ard to mark about against ny.

- name on thmt day alao. M@ alS0 ordered me to beege the placeo

On the ether hand 1 was han’od over the momement oOrder

teq!ﬁrinq me to go on 1D to DM RangesBut without any reason,

my Salary for the menth of J:ruary, 005 witheld,So T have
back unable g0 tomy ™ oo regurod on Sth mb, 2005 leaving

my family without n‘mxa’y.'.

I, therefone, toquast your pleaserc to inter fesare
vith the mattoer and tako recessary, cticon for relensc of my

withheld salary so that T €nn move to ny TD wit hout tensione

Thanking youe

e

Your' s faithfully,

v ’ .‘ | . @—%“V

WM/ K - A (MES/233934 |

sShri pilip Kumax Nath
, ( Maz) AGF B/R (AF)1Tezpuxe
Attested by

s == [ EI 0¥
Adiv%ca s,

s

LT
R F ey [

N S
30 s gozewge -

Yy e
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ANNEXURE — (11 o
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' ) CONFIDENTIAL 7 k?& 765 — =

Asst Garrison Engr B&R (AF)
- Tezpur, Post- Salonibari

C-1. e EIC 7T QN Mar 2005 - L
S /_8 TR
MES/233934 Shyi Dilip Kumar Nathy~"
\Mazdoor s
DISCIPLINE
1. You have been ordered to procced on temp duty at DM Range vide GE (AF) Tezpur .

movement order No 1008/ Al:149:31G dated 29 Jan 2005 with date of move on 05 Feb 2005 (F/N)
but you did not move on due date and reported at DM Range on 11 Feb 2005 1600hrs at your own
accord. However your date of reporting has erroneously been interchanged with MES/265862 Shri
Naba Kt Das. Mazdoor . detailed for temp duty at DM Range with you as 06 Feb 2005 1600hrs
instead of 11 Feb 2005 (1600 hrs) by the 1'C DM Range while endorsmg remalks on movement
orders as reporting in/out. :

2. You have been asked to deposit vour movement order verbally and in writing vide this
office letter NO 120/35/E1 dt 15 Mar 2005 and 120/36/E1 dated 23 Mar 2005 but you did not
deposit ~ copy of movement order immediately on lecelpt of letter and deposited on 28 Mar 05 even
afler expiry of 14 days at vour own accord.

3. - You have been asked by the Supervigory staff to receive movement order on 31 Jan 2005 but
vou refused 1o receive movement order and willful absented yoursell from duties wef 01 Feb'2005
onwards with out prior permission or sanction of leave and rcporlcd to DM Range on 11 Feb;2005
1600rs hrs instead of 06 Fcb 2005 afier willful abscnce at vour own accord.

4, In view of the above you are hereby show caused to explain reasons as to why disciplinary
action should not be initiated against you for the following lapses :-

(a) Why did you not Iqmll 10 undustgmd regarding wrong endorsement on your
movement order i.e. date of reporting in as 06 Feb 05 1600hrs instead of 11 Feb 2005
16001y, '

(b)  Why did you not deposite . your movement order immediately on receipt of 1% letter
from office. : ‘ : ’

PP

R

(c) Why did you refused to receive the movement order and why did not apphed for
feave and made willful absence.* Why did not report for temp duty at DM Range on due
date i.e 06 Feb 2005 and reported on 11 Feb 05 1600 lirs at your own accaord.

5. Your reply should reach undcrsigned within seven davs after receipt of thistetter, failing
which disciplinary action will be initiated against you. —

(V‘nod Kumar) \(
Captain
AGL B&R (AF)

Copy to :- ' K " o
GE (AF) Tezpur - . for info please. )
CONFIDENTIAL o
Atte':‘ed by

FZme

© Advocate.
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| PO ANNEXUKE -1V
CONFIDENTIAL Asepya iy
Asst Garrisonr Fror B&R (AF) - !
Tezpur. Post- Salonibari '
| Distt- Sonitpur (Assam) 04
clr <\ EIC | 'Qﬁ Mar 2005

\MES/233934 Shri Dilip Kumar Nath
Mazdoor . S

ABSENT FROM DUTY

1. You have been detailed with MES/234013 Shri Sidananda Nath, Mazdoor as

helper to attend complaint today. Shri Sidananda Nath deposited the job card to

supervisory statt atter attending the complaint at 1230hrs but you did not report in the

~ sub.division and willful absented yourseil wef 1300hrs onwards after lunch break
i.e. 1230hrs to 1300hrs. -~ "

2. You are habitual of making yourself willful absence and you have also been
warned earlier to refrain from making such trends. But you did not shown any
improvements in your negative attitude.

3. Your above acts have been viewed seriously by the undersigned and you are
hereby show caused to explain reasons as o why disciplinary action should not be
initiated against you for your above willlul absence on 29 Mar 20035 1300hrs onwards.

4. Your reply should reach undersigned with in Seven days atier receipt of this
letter, failing which strict disciplinary action will be initiated against you.

= a7\ <
“(Vinod Kumar) :

Captain
Asst Garrison Engineer

Copy 10 :-

GE (AF) Tezpur - for info and necessary action please.

CONFIDENTIAL

L

. .' ‘ ,. . ) v o \'
i AdlEeT



Y . ANNEXURE —V.

Asst. Garrison Engineer B/R (AF)
Tezpur, Post-Salonibari
Dist-Sonitpur (Assam)

Sub: STATEMENTS

sir, R | ;.
| have the honour to submit the to fo'l.lowing few lines as statements
against the letter No C-1/30/EIC 28 March 05 and 29 March 05
| was ;'deta.iled to proceed on T/ to DM ra je vide order

No.1008/AF/149/ElG dated 29 Jan 05 which was handed over to me at 1620
Hrs on 31 Jan 05 by SO Mr. S K Ghosh. On 28 Jan 05 this talks and discussion
was made withlAGE B/R(M) about me and shows my domesti: problem that |
will be happy to go on the same T/D the very next month. My nonorable AGE
sahab agreed with me at that time. That is why, | did not wish to takeover the
. order form Mr. S.K Ghosh straight way and informed him that | will have to make
discussion with AGE again. | was waiting at AGE's office up to 1730 Hrs on that
day but AGE Sahab did not turn to office. At the end, | wint back to ny
residence on 1% Feb 05 at 0500 Hrs unfortunately my sister-in-' w died all of a
sudden. As per our east tradition and custom | was bound to ttend the ritual
performance of my sister-in-law's death ceremony and reported :n 4" Feb 05 in
my section and submitted an application for 3 days leave on the absent days as
this way leave was also agreeable usually at our office. But my : pplication was
not accepted by Mr. SK Ghosh, instead he handed over me the r-ovement order
to go on T/D to DM Range with T/D advance. As on 1% Feb 051 uld not attend
the pay parade and did not take my monthly .r;'nlary, I requested my honourable
AGE to give n?‘y salary. AGL 1 3Mused (o give e my salary, then | went to
honourable GE: GE Sahab has called AGE and instructed him tu pay my salary

| prtost2d BY ~ |

; M Cortd ... ... on 2

_! pird

|

- e :

l‘—-——' (}‘;ﬁ
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S -

/ jfwhen | was on the verandah of GE's office. When | went to AGE for the monthly

/..

//' ) /7/ (D.K. Nath)

'salary AGE did not put any will to give my salary. He called me next day. Next
day morning itself | approached him but still he did not giva me my salary. My
mind was so much upset by thinking the monetary problem that at least some
amount | was badly requiring to handover to my wife who has to manage house-

hold expenditure with children during my absence. Again and again | went to

GE but GE sent me to AGE. Like that | was made to and from upto 9" Feb 05.

At the end witjhoUt salary | was compelled to proceed on T/D and reported at
T/D point on 10 Feb at 1500 Hrs. My date of reporting has erroneously been
interchanged with: Naba Kr. Das, Mazdoor was not at all my mistake. By
mistakenly it was done by i/c DM Range.

2.3. Please ref. Statement No. 1

4. (@ As | am not much educated and working-on Nazdoor post, | did
not understand that my date of reporting has erroneously interchanged with
N.K. Das, as 6" Feb 05 instead 11 Feb 05. It was ilc DM Ra ge's duty.

(b) Pl ref. St. No. 1.
(¢)  Plref St.No.1..

-

Here | would like to request your honour to excuse the fault which was
done by me unknowingly. |

fours faithfully,

H—

MES/233934

A Mazdoor.

- —

i« i ¥ L) o



' ' - © T ANNEXURE — VI

B - ﬂlg’-—— . / |

—— -, CONFIDENTIQL ' ‘ |
.}T‘Yl" t N‘/-. Office of the AGE B/ (P) AF | b

g4 r@ ’ Tezpur Pert~ Salenibard 7
PF/1 oomm‘/ r\/ /h‘ . ‘ v (/SC‘ M.r 2005 e 1,‘;.;'\~\U.L“.' ‘ ".

AGE B/MM) AF (02 COplas) i o | , L Tl
Te:pur ' o : ' o 'a.”'ad‘ ;
. . . 4 . ‘.

|
1e F\efero;wco lottor No. PF/100/NKA/08/L1 dt 23 Mar 2005, e 3
|

24 The inquiry wa# held in the sffice of AGE BA(D) AF Tezpur on o
29th Mar®'05 as per sbove letter. The, following poxsonn ol youx sub-,,d
divisien attended tho 1nqu1ry s . e '
- (1) Hav/blk Dinesh Kumar,"DC o ey
(n) MK Cujlt Kumar ,5K
(111) fhri & K Ghesh,S -/o ‘ '

(iv) Shri Dillp Kumer Nath.Mazd"r

3.. The inquiry pigceedings tould net be finallsod due te followinq -
" reasent as ne preper reply/decuments. in aupport of the chargal woro
preduced which sre as undexr - o 1

(a) P:ra 2(&)11) of Terme of hefq.r.._nc.. s Ez:sgun&_munu.txm

Pleaao iatward details in support of frequent absenca fxem' 1
leave L.e. Abnent lepert tellying with and alongwith Attend-
ence Register, Part Il Orders shewing EOL during last ene . .
year fer the absent peried ys per Fule 32(6), action taken

on absent reperts, detalls ef recevery fron paY bills fox. .
ebrent peried teo pI.Vo the charge. .

“ “- ot

. (b) ggg 2§g)$; 1) of Terms Rofo;ong ? Mlnbggaxgzﬂg ﬂg h ggg;

No auporvisory staff ether than ss mentiened in Para 2(1) 2o
(111) of your sub divisien attended the inquiry., Please Lo
depute cencerned supervisery rntaff fer giving his statqmont
and answer te questiens 1f any raised during inquiry.

(c) Parp 2(a)(414) of Terms ef Ngference + Disebedience of erders

Please fexrward phetecopy ef all letters/coxteasnendence made
.by yokr sub divisien alengwith reply ¢f the individual if any

(d) Parg 2 (b) ef Terms of lheference t Plesse intimate the rule/
autherity undor which the payment ef the individusl for the
‘menth of Jan'0% was withheld and subsequently depesited 1n
the Bank, the reasene fexr net giving the payment ts the ('
Lech 3¢ hc\lvc” ,M individualds2amyxith date of depesiting the pay in the .
\”“) 7‘ / - Zwua Treanury, date ef rejoining duties by the individual,
ub\y “:J RkOf ;ion with requested by hia in writing-vide-his applicatéen
i dadect € g"Ftb 0%, the autherity/reasens fer makiny Hand Feceipt &
in the 3rd week of Mar®05d for the payment ef Bay and Allowane
ces fer the menth of Jan'0d alengwith requesta of individual,
if ‘any. Ne preper renly in this regards was given by any of
the abeve staff as mentdnedtm in Para 2(1) te (111)., Ploase
dupte & dupute the concerned staffpefficer respensible far
claiming and subsequently refusing te make the payment ts the
individual and whe can explain/give reply te quarries regar—
- ding nen paymont charge of the individual,

*

Attested oy

| Cont(;.u.ﬁ/,
S

Advucate,



. 4,

The next date and time of inquiry 1s 0% Apr'05 ¢ 1300 Hxs
in the effice of AGE BA(L) AF ¢ ub divisien, All pers

in Para 2(1) te (ivy) ana 3(d) be directed te attehd t
elengwith their ntatements and decuments a8 mentiened

confixm that ne other ataff of ysur sub divisien supe

hended ever te the individual and acknewledgement
und ferwarded to the undexrsigned,

;45ﬂ%;

abeve and alse -

rvirer/executive . |
te preve the charge of misbehavieur, This loettexr be

ebtained and foxpuxd

.

- ..'-l;l--

L
¥

( N R arers ) o
PIoSidinB Ifficer
AGE BM(P) AR Tezpur
Copy te 1= ’ ' '
1o GE (AF) Tezpur ! for Infermatisn please. | o
2o MES /233034 Shyy 3 Te attend the inquiry sn on Apr'os at
: Dilin Kumar Mutn Maz 1500 hrs in the effice of ATE B (P)AF
- (Threugh AGE BA%zM) ) Tezpur alengwith your statement and
AF. Tezpur . Cerrespondence regarding the sub ject .
: v inquiry, - . }
3, MES/232966 £hry t Wit GE (AF) Tezpur letter Ne . C/110/808/E1C
P‘Jrﬂaxh,UDC dated 290 Max'0%, Te attend the inquiry en L
' L 05 Apr'03 at 1500 hrs {n the office of. ' " ii
- ACE BA(P) AF Tezpure o e e
wg ' . LN NN \

QONFIDENTIQL

Attestad oy

=
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ANNEXURE ~ /I

j ' — 20— (&;
e (‘ . . . 441:8/233034
| NLIP Kr. Nath
Mazdoor.
To, 7" May 2005

Asstt. Garrison Engr, B/R (AF)
Tezpur, Post — Salonibari
Dist. — Sonitpur (Assam)

Sub: - STATEMENTS

Sir,
| | 1 have the honour to submit the following few lines as statements

X ggamst the Letter No.C-1/30/EIC 28" March 2005 and 29" March 2005.

1 I was detailed to proceed on ‘T/D to DM R‘mge vide Order No.
‘]OOS/AF/]49/hIG dated 29" January 2005 which was handed over to me at 16:20
HIS on 31" January 2005 by SO Mr. S.K.Ghosh. On 28" January 2005, this talks
and discussion was made with AGE B/R ( M) about me and shows my domestic
a -~p10blcm that T will he happy to go on the samc T/D the very next month. My
honourable AGE sahab agreed with me at that time. ‘That is why, I did not wish to -
takeover tile order from Mr. 8.K.Ghosh straight way and informed him that I will
" have to make discussion with AGE again. T was waiting at AGE’s office up to
17\:30 Hrs on that day but AGE sahab did not turn to office. At the end, ] went back -
__to my residence on 1™ February 2005 at 05:00 Hrs unfortunately my sister — in —
law died all of a sudden. As per our cast tradition and custom I was bound to attend
the ritual performance of my sister - in — law’s death ceremony and reported on 4
February 2005 in my section and submitted an application for 3days leave on the
- »abscnt days as this way was also agrecable usually at our office. But my
dpphcatmn was not accepted by Mr. S.K. Ghosh, instead he handed over me the
movement order to go on T/D to DM Range with T/D advance. As on 1™ February -

2005 T could not aticnd the pay parade and did not take my monthly salary, |

Attestad oy

Wil
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: k"-.requésted my honourable AGE to give my salary. AGE refuscd to give me my
salary, then I went to honourable GE. GE sahab has called AGE and instructed him
to pay my salary when [ was on the verandah of GE’s office. When [ went to AGE
for the monthly salary AGE did not put any will to give my salary. Ie called me
next day. Next day morning itself [ approached him but still he did not give me my
salary. My mind w3as so much upset by thinking the monctary problem that at
least some amount [ was badly requiring to handover to my wife who has to
manage household expenditure with children during my absence. Again and again
I'went to GE but GE sent me to AGE. Like that [ was made to and from up to 9"
‘Febmary 2005. At the end without salary [ was compelled to proceed on T/D and
reported at T/D point on 10® February at 15:00 IIrs. My date of reporting has

zrroncously been interchanged with Naba Kr. Das, Mazdoor was not at all my

mistake. By mistakenly it was done by i/c DM Range,
2.3. Please ref. Statement No. 1

4(a) - AsTam not much educated and working on Mazdoor post, T did not
understand that my date of reporting has crroneously interchanged with N.K.Das,
as 6" February 2005 instead 11™ February 2005. it was i/c DM Range’s duty.

® Pl ref St No. 1.
() PL ref. St. No. 1.

Here 1 would like to request your honour to excuse the fault which

was done by me unknowingly.

Yours Faithfully
Sd/-
MIES/233934
(D.K.Nath)
Mazdoor.

Q‘ﬁe"’ted By

S
Au v uga»gﬂ



